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Who should Disclose Foreign Assat/Income?

. Any Resident in India in the previous year even if,
income far the previous year is below taxable limit; who
ig havingforeignincome ar fareign asset

Whois Resident Indian?

. “an Individual, who has stayed 182 days or more inindigin
any previous year”, OR "An individual, wha has stayed 365
days or more inIndiain four precading years, AND B0 days
or more In previous year”

. A Hindu Undivided Family (HUF], firm, o Association of
Persons (AOP)is resident in India, except where the
control and management of its affairs is situated whally
outside India

. A company, which s Indian company, or a company
havingits effective place of management in India

What is includedinforeignincome and nssets?

. Foretgryassets include'any Foreign Depository account,
Custodial account. Cash Value Insurance Contract or
Annuity Contract. any account in which the taxpayer has
signing autharity, trustee/ beneflclary/ settlor in any
trust created outside India, Bank Account, Foreign
Equity and Debt Interest (including ESOPs), Financial
Intarest in any Entity/ Business, Immovable Proparty, any
other Capital Asset, 8to, loeated autside India, held in the
laxpayers nameor in reapact of which the taxpayver s a
beneficial ownar.

« Foreign [ncome includes income from sources |ocated
outside India, such as, salary, house property Income,
business / professionsl income, long term capital gains,
short term capital gains. interest, dividend, royalty not
being part of business incamse, fees for technical
saryices not being part of business income. gross
proceeds, redemption, ot hars, eto.

Where to disclose?

+« Byehoosing correct ITR form (other than ITR-1 and ITR-
4} asapplicable, as peryour particularsof incame.

»  [TR-1and [TR-4 dees not have Schadule FA, Schedula FSE
and Schedule TR,

Whento Disclose?

« Arthe time af filing of Return af Income before the dus
date as per Sectlon 139(1), 13804) and 13551 of Income-tax
Act, 1981

Where to disclose forelgn assstsand incomeinTR?

= Schedule FA s for furnishing detallsof Farelgn Assetls)
andIncome arising from that sssetisl

= Schedule F3I s for furnishing details of Incame accrued
-or earned from sources outside Indis and details of any

texrelieftheraon.,



Schedule TR is for providing details of Summary of tax

refiaf claimed fortaxes peid arwithheld outside India

How to Disclose?

Collate all relevant information about foreign assets
(imeiuding type of asset, country, address, date of
acquisition, current value of asset, cost of acquisition,
Inceme genarated) alther held In the taxpayer's fame ar
inrespect of which the takpayer |5 5 baneficial cwner.

Collate detalls of all foreign Incame lineluding type of
inceme, amount earned, cauntry, tas paid or withbeld an
income from sodrces outside | ndial.

Fill the necessary details in applicable Schedules, by
referring to step-by-step guide available on
incometax.gov.in

Claim tax benefit under Double Tax Avoidance
Agreement; if applicable by filling form 67 online, in
additiontoSchedule TR,

What to doif Income Tax Returnnot filed before due date?

If return not filed for AY 2025-26 within tima allowed u's
139(1] af the Income-tax Act, 1961, belated return can be
filled tl 31" December 2025.

Foreign Assets and Income have to be declared even |f
ircome s below taxable imit,

What to do if Income Tax Return is already filed, but foreign
assets and income not declared?

Revise the return before the due date for revising return,
|.e. before 31" Dacember 2025

Choose correct TR form while filing revised raturn (1
original returnis filked in ITR=1or ITR-4 filled)

Furnish details of foreignincoms and assets in Schedule
FA, Schedule P51 and Schedule TR inrevised return.

What are bensfits of disclasing Foreign Assets and Income
completaly and accurately?

Valuntary compliance withdisclosure raguirament under
Biack Maney (Undisclosed forgign Incoms and Assets)
andimposition of Tax Act, 2016

Avaidance of any double tsxation, in relation to incame
earned outside, where taxesare already pald orwithheld,

Preventian from penalties and prosecution relating to
nan-gisziosure and filling Inaccurate particulars under
Black Money [Undlsclesed Foreign Income and Assets)
and Impasition of Tax Act, 2075

What are the consequences of Mon-Disclosure for foreign
incomeandassets?

dizsessment proceedings moy be Initlated under the
Biack Money (Undiselesed Foreign Income and Assets)
and imposition of Taxact, 2015 e




- Penalty of R=s.10 lekh cen belavied, i the aggregata value
of an assetor gssets{other thanimmovable propertylexceed twenty
lokhrupees:

o Where persan whe hasforelgn assets in his/her
namearinraspect of which he/she isbaneficial
owner, fails to Turnish the return of income and
disclosathe same inhisd herreturn, penalty can
be imposed as par Ssolion 42 af (he Black
Money [Undisclosed Foreign Income and
Assetsland impositionof Tax Act, 2015

o Where taxpayer falls to furhish an information
or furnish inaccurate particularsabout anasset
(including tinancial Interest in any entity)
|pgated outside India in hisfher return of
incemealready fileg, panalty can be imposedas
perSection 43 af the Black Manay (Undisclosed
Forefgn Income and Assets) and |mposition of
Tax Act, 2016,

«  Prosecution Procesdings can be initiated under the
Black Money [Undisclosed Foreign Income and Assets)
and Imposition of Tax Act, 2006 for non-filing of return /
non=furnishing or furnishing inaccurate particulars . of
forelgnassats andneome.

For more information:

Samvaad Session on Declaration  Step-by-Step Guide on
of Foreign Income and Assets Income Tax Website
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